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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No.2, R.K.Puram, New Delhi-110066.
Principal Bench, New Delhi.

ST/306, 337-38/06/06
(Arising out of Order-in-Appeal No.55-57/CE/MRT-I/2006
dt.20/24.4.06 passed by Commissioner(AppeaIs), Meerut)

M/s. Shiva Travels
Sh. Rajkumar Taneja

Sh. Sachin Malhotra Appellant
Versus

CCE, Meerut . Respondent

Appearance

Sh.P.R.Mullick, Adv. For Appellant
Sh. Fateh Singh, DR for Respondent

Coram: Hon’ble Mr. D.N.PANDA, JUDICIAL MEMBER
Hon’ble Mr. RAKESH KUMAR, MEMBER (TECHNICAL)
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Both sides fairly agreed that ‘rent-a-cab’ issue having been

Per D.N.Panda:

decided by the Tribunal in the case of R.S.Travels vs CCE
reported in 2008(12)STR.27(Tri.—De|.), there shall be no
hesitation for both sides to be governed by same order in the
present appeals. Since in the case of R.S.Travels, certain
observations and findings have already been made with clear

guideline laid down therein, this matter may be remanded for
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denovo adjudication, following the guideline laid down by the
Tribunal. Accordingly/, we direct that these three appeals be
remanded to the Ld. Adjudicating Authority to make denovo
adjudication following the guideline given by the Tribunal in
R.S.Travels’ case(supra).

2. Since we have remanded the matter and one of the
grievance of the Ld. Counsel is that time bar issue is involved in
appeal of Shiva Travels, it is open to the appellant to argue such
legal grounds before the learned adjudicating authority.

3. With the aforesaid direction, all the three appeals are
allowed by way of remand setting aside the impugned order.

Order dictated in the open Court.

(D.N.Panda)
Judicial Member

(Rakesh Kumar)
Member Technical
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